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mendations of the Labour Commis
sion and if not, how many of them 
are still pending;

(b) whether the present Govern
ment have decided to consider the 
recommendations afresh and if so, 
which are these recommendations and 
if not, the reasons for the same;

(c) whether the National Labour 
Commission had recommended that 
full fledged collective bargaining

• agent may not be possible in many 
industries and a need for an inde
pendence forum free from political 
considerations was stressed; and

(d) whether this is being accepted 
•by Government?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVTNDRA VARMA): (a)
Out of the 300 recommendations made 
by the National Commission on La
bour, 254 have already been imple
mented; 42 relate to^maUers covered 
by the comprehensive industrial rela
tions law which is in the process of 

■ finalisatia t; and the remaining 4 re
' commendations have already been ac
cepted in principle.

(b) Matters Covered by 42 recom
mendations of the Commission have

- already been considered afresh by 
the 30-Member Tripartite Committee 
in connection with the comprehensive 
industrial relations laws.

(c) No, Sir. On the contrary in 
recommending statutory recognition 
of a representative union as the sole

• bargaining agent under a central law,
• the Commission would seem to have 
. assumed that there would be such a
union in every industry. The Com- 

r mission also recommended that an in
> dependent authority like the Indus
* trial Relations Commission should 
have the power to decide the ques

tion  whether the representative cha
racter of a union should bp determin
ed by an examination of its member

. ship records or by secret ballot.

(d) In framing proposals relating to 
recognition of unions, lilcely to be in
corporated in the comprehensive in
dustrial relations law, the Commis
sion's recommendations have been 
taken into account.
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Medical Facilities in backward areas

2133. SHRI RANJIT SINGH: Will
the Minister of HEALTH^ AND FA
MILY WELFARE be pleased to state:

(a) the names of those States which 
■are backward in respect of medical 
iacilities;

(b) what steps are being contem
plated to remove that backwardness; 
and

(c) are the Government of India 
in a position to declare that they have 
provided all medical and clinical 
facilities for the country-men at least 
at such District Headquarters in the 
country?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI JAG- 
DAMBI PRASAD YADAV): (a) and

(b). In all over the country, that is 
in all the States, there are Primary 
Health Centres—one for 80,000 to 
1 .U0,000 population and sub-centres— 
one for every 10-,000 population, to 
serve the needs of rural areas includ
ing backward and tribal areas. There 
are about 892 blocks located in tribal 
and backward areas in different States 
in the country which need special 
treatment for provision of the mini
mum health facilities. 812 Primary 
Health Centres and 2559 sub-centres 
are functioning in these tribal blocks. 
Thus, in more than 86.2 per cent of 
the tribal blocks PHCs with their sub
centres have beerT established. In 
the Fourth Five Year Plan the Gov
ernment of India also sanctioned a 

'  scnenve for extending the basic health 
and family planning services to dis
advantaged or difficult areas In the 
country. This scheme provided for 
certain incentives to attract doctors 
and other staff to such areas. In fact, 
203 PHCs in 13 States- were approved 
for the grant of special pay to the 
medical officers and 42 Primary Health 
Centres in the States of Andhra Pra
desh, Madhya Pradesh, Maharashtra, 
Orissa, Rajasthan, Tripura and U.P. 
were selected for extending of provi
sion of electricity, water supply and 
approach roads on the proposal of the 
respective State Governments. This 
scheme has, however, been discontinu
ed in the Fifth Five Year Plan.

Besides the above, there are some 
States who have mobile health units/ 
dispensaries to serve those areas 
which are difficult and where popula
tion is sparse. These States are Guja
rat, J & K Karnataka, Kerala, Maha
rashtra, Manipur, Orissa, Rajasthan, 
Tamil Nadu and Tripura.

During the Fifth Five Year Plan 
under the Health Sector of the Mini
mum Needs Programme, the main 
emphasis is on the provision of the 
minimum needs of the people in such 
areas. This has been followed up with 
Som« steps like priority to backward 
and tribal areas, areas with inade
quate communication and hilly areas




